Central Administrative Tribunal,
Allahabad. _

Fegistration T.A.No. 23 of 1988

Balram Sen i 2 Applicant
'S,

Union of India and

others ¥eaen Respondents.

Hon.D.K.Agrawal, JM
Hon.K.Obayya, Al

No one appeared on behalf of the Applicant.
Sri Ashok Mohiley, learned counsel for the Respondents
is present and has been hearc.

The Applicent Balram Sen filed Originmal Suit

No.232 of 1886 on 15th July 1986 in the Court of Civil

Judge Shahjahanpur. The case was transferred to this
Tribunal under the oTrders of II Addl.Civil Judge Shah-
jahanpur dated o5 4.1887 on the ground that it relates
to service matfer~ and falls under the jurisdicticn of
this Tribunal. In fact, only those cases can be transferrs
ed to this Tribunal for adjuoication which were fileo

before 1.11.19885, the date of commencement of the Admini-

straitive Tribunals Act VI ofmiiS 8 5REEHS this Suilt was

filed on 15.7.1986, we are of opinion that learned Il

Addl.Civil Judge wrongly transferred the same to this
Tribunal.

B Le accordingly order that the record of this
case be returned back fb the II Civil Judge Shahjahanpur

for/disposal according to lau.

MEMBER W MEMBER (J)

Dated 13th Dec.1888
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